
THE DELEGATED LBGISLMION PR-8VISIONS Q 
ACT, 22004 ' 

Am Act amend cedain Acts to implement the reco endations of the 
#ees on Subordinate Legislation regmding publicatim md laying 

of rules md other delegated legislation. 

BE it enacted by-~arli.;ament in the Fifpflftb Year of the Republic of India as 
fo%lsws:- 

1. This Act m y  be c elegated Legislation ~rovisiom ( h e n h e n t )  Act, Short title. 
2004. 

2 . 9 3 ~  enactments specified in the Schedule are hereby mended to the extent and in Amendment of 
the maraner mentioned in the third c o l m  thereof. certain enact- 

m(s. 

I3-E SCHEDULE 

(See section 2) 

S1. Short title h e n h e w  
No. 

1. m e  Punjab Laws Act* Se'ction 5OA shall be re-numbered as sub-section (I) 
1872 (4 of 1872) thereof, and after sub-section (I)  as so re-numbered, 

the following sub-section shall be inserted, namely:- 

"(2) Every mle made by the State Government 
under this Act shall be laid, as soon as m y  be &er 
it is made, before the State Legislature.". 

2. The Central Provinces Section 10 shall be re-numbered as sub-saction (I) 
Laws Act, 1875 (20 of 1875) thereof, a d  after sub-section (I) as so re-numbered, 

the followkg subsection shall be inserted, namely:- 

"(2)  very mle made by the State Government 
under this Act shall be laid, as soon as may be aRer 
it is made, before the State Legislature.". 

v 
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Sl. Short title Amendme~lts 
No. 

3. The Oudh Laws Act, 1876 Section 40 shall be re-numbered as sub-section ( I )  
(18 of 1876) thereof, and after sub-section (7) as so re-numbered, 

the following sub-section shall be inserted, namely:- 

"(2) Every rule made by the State Government 
under section 39 shall be laid, as soon as may be 
after it is made, before the State Legislature.". 

4. The Indian Treasure-tfove Section 19 shall be re-nwhbered as sub-section ( I )  
Act, 1878 (6 of 1878) thereof, and after sub-section ( I )  as so re-numbered, 

the following sub-section shall be inserted, namely:- 

"(2) Every rule made by the State Government 
under this Act shall be laid, as soon as may be after 
it is v d e ,  before the State Legislature.". 

5. The Northern India Femes Section 12 shall be re-numbered as sub-section ( I )  
Act, 1878 (17 of 1878) thereof, and- 

(a)  in sub-section ( I )  as so re-numbered, for 
the words "make rules", the words ", by notifica- 

tion in the Omcia1 Gazette, make rules" shall be 
substituted; 

(b) after sub-section ( I )  as so re-numbered, the 
followinrr sub-section shall be~inserted. name1v:- - 

"(2) Every rule made under this Act by the 
Commissioner of a division or the officer ap- 
pointed by the State Government shall be laid, as 
soon as may be after it is made, before the State 
Legislature.". 

6. The Hackney-carriage Act, Section 6 shall be re-numbered as sub-section ( I )  
1879 (14 of 1879) thereof, and after sub-section ( I )  as so re-numbered, 

the following sub-section shall be inserted, namely:- 

"(2) Every rule made under this Act shall be laid, 
as soon as may be after it is made, b.efore the State 
Legislature.". 

7 .  The Obstnactions in Section 8 shall be re-numbered as sub-section ( I )  
Fairways Act, 188 1 thereof, and after sub-section ( I )  as so re-numbered, 
(16 of 1881) the following subsection shall be inserted, namely:- 

"(2) Every rule made by the Central Government 
under this Act shall be laid, as soon as may be after 
it is made, before each House of Parliament, while it 
is in session, for a total period of thirty days which 
may be comprised in one session or in two or more 
successive sessions, and if, before the expiry of the 
session immediately following the session or the suc- 
cessive sessions aforesaid, both Houses agree in 
making any modification in the rule or both Houses 
agree that the rule should not be made, the rule shall 
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No. 
--7 ---- "-- 

thereafter have eEec;t only in such modified form or 
, be sf no effect, as the case m y  be; so, ht~wever, tlrat 
any such modificatiotn or annulment shall be with- 
out prejudice to the validity of anything previously 
done under that rub.". 

8. The Land Improveinent 
Loans Act, 1883 
(19 of 1883) 

Section 10 shal be re-numbered as sub-section (1) 
thereof, and after sub-section (1) as so re-numbered, 
the following sub-see$ion shall be inserted, naumely:-- 

"(2) Every mle made by the Stake Govemnent 
under th is  Aet shall be laid, as soon as may be after 
it is made, before the State Legislature.". 

9. The Agriculturists' Loam In section 4, after syb-section (4, the following sub- 
Act, 1884 (12 of 1884) section shall be inserted, nan1ely:- 

"43) Every rule made by the State Government or 
a Board of Revenue or a Financial Commissioner 
under this Act shall be laid, as soon as may be after 
it is made, before the State Legislalure.". 

10. The Indian Tramways Act, After section 24, the following section shall be 
1886 (11 of 1886) . inserted, namely:- 

Rules to be laid "24A. (I) Every rule made by the Central 
before Government under this Act shbll be laid, as soon 
and State 
Legislature. as may be after it is made, before each House of 

Parliament, while it is in session, for a total period 
of thirty days which may be comprised in one 
session or in two or more successive sessions, and 
if, before the expiry of the session immediately 
following the session or the successive sessions 
aforesaid, both Houses agree in making any 
modification in the rule or both Houses agree that 
the rule should not be made, the rule shall thereafter 
have effect only in such modified form or be of no 
effect, as the case may be; so, however, that any such 
modification or annulment shall be without prejudice 
to the validity of anything previously done under that 
rule. I 

(2) Every rule made by a State Government or a 
I 

local authority or a promoter or a lessee under this 
Act shall be laid, as soon as may be after it is made, 
before the State Legislature.". 

1 1. The Government Section 7 shall be re-numbered as sub-section (1) 
Management of Private thereof, and- 
Estates Act, 1892 
(10 of 1892) (a) in sub-section (1) as so re-numbered, for the 

words "may make any rules", the words "may, by 
notification in the Official Gazette, make rules" shall 
be substituted; 

(b) aftet sub-section (1) as so re-numbered, the 
following sub-section shall be inserted, namely:- 



.- 
$1. S h o a ~ d e  bendmen@ 
No. - .  

"(2) Evesy mPe mde and every order issued 
bR the State Government under this Act shall be 
ld4 as soon as m y  be aftex it k mde, &fore the 
Sbb IA?gi,islam'?. 

12. The Refomtoq Schools In section 26,- 
Acf 1899 (8 of I 897) . 

(a) kt sub-secti~m (1) and (2)9 for the words 
"&e des999 the words ( 8 d e  des ,  by no~ficagon 
in the OSciall Gwe*," sbU be subs~ated; 

"(3) Bvery d e  made by the State Go 
or a Bowd of Mmagement of a Reformtoy 
School under &i$ Act shall be laid, as soon 
as may be after it is made, before the Stde 
Jl&gislam.". 

13. 'The Lepers Ac%, 1888 Section 16 s b l l  be ~ - n m b r d  as subsaction ( 1 )  
(3 of 11 898) thereoc and after subsec~on ( 8 )  as so re-ambre& 

tSle foBIow4ng subsechon shall be h e ~ e &  nmely:- 

"(2) Every rule mde by the State Govemmewa: 
m&r this Act shaB8 be laid, as soon as may be after 
it is mmde9 before the State LegislaWa.'" . - 

14. f i e  h & ~ n  Post 0E~ce: In section 44, &ex sube;sGoa% (3), the followhg sub- 
Act, I898 (6 sf 18198) section shall be h e r t a 4  namely:-- 

""(8) Every rule made by the GekttaaE 
Goverment under this Act shall be %aid, as soon 

. as may be after it is made, before each Basasa of 
Paliamem$, while it is in session, for a total per id  
of thirty days which may be cdn~prised in o m  
sassion OF in two 01- more S U C C ~ S S ~ V ~  session~s, and 
if, before t%ne expixy of the session kmediaeely 

' ,  fo1Bo~g the session or the successive sessions dore- 
sd8, both Homes ages ia my naas&fica~on 
in the d e  or both Houses agee &at the rule should 
not be made, the mle shall thernaafier have effect only 
in such n~o&fied f o m  or be of no eFeet, as the ease 
m y  be; so, howeve& that my such modification or 
amuhent shall be without prejudice to the validity 
of glgpwhg previously done under &at mle.". 

15. ads Live-stock In section 41y 

%nnpssta~isn A@ 11 698 (a) in sab-sestian (I), for the words '"State 
(9 of 1898) B o v a m e ~ t  m y  mdLs mlss", the wards '%&Ste 

O w e m e a t  m y 9  by a$l~tit!cittion in the Offici'nciaI 
Gazette, mate m)lesv' shall be substituM, 
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16. The hclim SWgs Act, h section 76, a h r  sub-section (3, the folllowiaag sub  
1 $99 (2 of 1889) section shall be inserted, aameb:- 

"(3) Every rule made by the State Govement 
under this Act shall be laid, as soon as may be afier 
it is mde,  before the State Legislature.". 

17. nq G h d e ~  and Facy h section 14, after sub-section (3), the followhg sub 
Act, 1899 (13 of 1899) section sh%l be h~sertecl, namely:- 

"(M) Every rule made by &e State Govement 
under this Act shall be laid, m smn as may be after 
it h ma&, before the State Legishm.". 

% 8. The Ancient Mon~ments In section 23,- 
Presawa~on AcG 1904 (a) h mbsmtion (11, for the work '%y &e 
(7 of 1904) mles", the words "may9 by notification in the 

Be, make mles9* shall be substibted; 

"((3) Every rule. made by the' Central 
GovemeW under &is Act shU be laid, q ,soon 
as m y  be after it is mde,  before each Woke of 

whib it L in sessbn, for a total p ~ d  
of Kq days whicln* m y  be comprised in (snp 
sesim or in moor mote sucmsiv$ sessions, qnd 
if, befm the expiry of the session hnedi@ely 
foHo+g the session or the successive ses&ms 
aforwaid, both Houses agree in making aay 
m=catiow in the mle or both Houses agree $Plat 
the rule should not be made, the rule shall 
&erepaam have effect only in such mdfied fom 
or be d n o  effkct, as the case m y  be; so, however, 
&at any such modification or m u h e n t  shall be 
without pre~atdice to the validity of anything 
greviowly done under h t  rule.". ,& 

19. The D o h e  Ac$19 10 In section 14, a M  subsation ( 3 ,  the following sub 
(5 of 1910) seetion shall be h e r t e a  m e @ : - -  

"(3A) Every rub made by the State Governanent 
under this Act shall be laid, as soon as may be after 
it is made, before the State Legislature.". 

20. The Banaras Hindu In section 19, after subsection (3), the following sub- 
University Acf 1915 sections shall be inserted, namely:- 
(16,of 1915) 

'Y8) Every Statute, Ordinance or Regulation made 
under this Act shall be published in the 
Oficial Gazette. 

(5) Every Statute, Ordinance or Regulation 
made under this Act shall be laid, as soon as may 
be after it is made, before, each House of 
Parliment, whileit is @_session, for a total period - - 
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No. - 

of thirty days which may be comprised in one 
session or in two or m r e  successive sessions, and 
if, before the expiry of the session immediately 
following the session or the successive sessions 
aforesaid, both Houses agree in making any 
modification in the Statute, Ordinance or 
Regulation or both Houses agree that the Statute, 
Ordinance or Regulation should not be made, the 
Statute, Ordinance or Regulation shall thereafter 
have eflect only in such modified form or be of 
no effect, as the case may be; so, however, that 
any such modification or annulment shall be 
without prejudice to the validity of anything 
previously done under that Statute, Ordinance or 
B%egulation.". . 

2 1. The M a d  Vessels Act, Xn section 74, after subsection (3), the following sub- 
191711 of 1917) section shall be inserted, namely:-- 

"(4) Every mle made by the State Govement 
under this Act shall be laid, as soon as m y  be rafter 
it is made, before the State Legislature.". 

22. The Aligarh Muslim In section 31, after subsection (31, the following 
University Act, 1920 sub-sections shall be inserted, namely:-- 
(40 of 1920) "(4) Every SJltatute, Ordinance or Regulation 

made under -this Act shall be published in the 
Oficial Gazette. 

(5) Every Statute, Ordinance or Regulation 
made under this Act shall be laid, as soon as may 
be after it is made, before each House of 
Parliament, while it is in sessiod, for a total 
period of thirty days which may be comprised in 
one session or in two or more su~cessive sessions, 
end if7 before the expiry of the session 
imrnediate'ly folllswiaag the session or the 
successive sessions aforesaid, both Houses agree 
in making any rnodificatio~ In the Statute, 
Ordinance or Regulation or both Houses agme 
that the Statute, Ordinance or Regulation should 
not be made, the Statute, Ordinance or 
Regulahon shall thereafter have eRect only in such 
modified form or be sf  no effect, as the ease may 
be; so, however, that zany such modificatisn or 
annulment shall be without prejudice to the 
validity of anything previously dona under ?hat 
Statute, Ordinance or RepuPation.". 

23. The Delhi LJniversity Ac& In swdoa~ 32, after wb-section (31, the folbwieg I 

1922 (8 of 1922) sabsectioas sW1 be be:&d, me@:--  

'"-4) Every Shata, Brdiaamca sr Rewla~on 
made under We Act shall be published ia the 
Oficier1 Gm*. I 

p. 

7 
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(5) Every Btattzte, Ordi~ance or Regulation made 
under this Act shall be laid, as soon as may be after 
it is mde,  before each House of Parliament, while it 
is h session, for a total period of thiriy days which 
may be comprised i11 one session or in two or nwre 
successive sessiomn, and if, before the expiry of the 
session &ediacteiy fo~%owhg the session or the 
successive sessions aforesaid, both Houses agree in 
makimg my wodificatisna in the Statute, Ordinance 
or Regulation or both Houses agec that the Statute, 
Ordinance or Regulation should not be made, h e  
Statute, Or&m&rice or ReguI.ati61n shall hereafier have 
effect only in such mdig'aed form or be of no effect, 
as the case may be; so, however, that any such 
modifica~ora or muheat sb%l be without preju&ce 
to the validity of anjfi&g pre~0wIy done under that 
Statute, Ordia~mce or Regulation.". 

24. The Mwsaahn W&f A&, In section 11, after sub-sectism (21, %he fo'ollowiog 
1923 (42 sf 1923) sub-section sblli be bserted, nmleBy:-- 

"(3) Every mb m d e  by the State Govem~nelag 
mder this Act shall $a Eai4 as soon as xmay be after 
it if; mde, before @xe State Legislawe.". 

25. The Indian Forest Act, In section 5 1 ,-- 
1927 (16 of 1927) 

(a) hx sub-se~tion ((1, for &a words "may nmke 
mles9', the wmdo "may9 by notificatioa in the 
BEicial Gaze$&, make mles9' shall be substitutqd; 

(b) &fiCX S U ~ I ~ G ~ O I ~  ( I ) ,  the f080Wh8 
&dl be berted, maapnlely:-- 

"UA) Every rule made '85)' the State 
Oovtm~eat wder tkis Act shall be Idd, as soon 
Pa m y  be akhr it is made, before the State 
, .~gislaW.~'.  

26. The Maml~idabad Estate B~secdon 28,-- 
' A ~ i s t x a t i o n A ~ Q ,  $933 to 

(23 o f  1933) (0) in SPB~-SCC~OB (11, ROE the words "mke mlss", 
the words "and by notification in t3ni QEcial 
Gzzette, lmbe n~bs" shall be substitated; 

(b) after sub.-sectie~n (2)* the fojilowing 
sub-. sectioi~ shHl be added at the elad, namely:-- 

"(3) Every ads made. by the Board of Revenue 
under ?his Act sbal2 be %aid, as soon as may be after 
I% & gp~g&, bgbp0EE @I@ $&& L~$~~sIZ%~~LPB;.". 

27. The Sugm-cmc Ac% 1934 %estion 8 shall be m - n m b s ~ d  as subsec@on [ d )  
(IS sf  1934) thwe&sfS sme9 a&& sub-section ( I )  as so re-numbered, - -,.- 



-.s- --- ru--.- 

81. 8hc%% tide habe& 
Ha --- --- - 

Evmy d e  m d e  by the S e  
&is A@ $kil be laid, as m a  as 

3 is made$ &fa= the State k g i ~ ! a m ~ ' ~ .  

28. The Mmoeuwes;, Field as subsac~on ( I )  
F h g  and A a i U e ~  Paae&c@ s ~ b - s m ~ o n  ( I )  as w m - n m h &  
Ac% 1938 (5 of 1938) 

mb made by the State Gov 
8WI h hid, d, m a  as 

the State b@s%aWe.". 

htioa3OA shall be m - n m b d  as s 
( I )  && a d  a&sr m b m ~ o n  (1) as so E- 
?b folb*g I U B P - S B C ~ O ~  s W  b h&& namely:- 

by &e Shte G o v e r n a t  
m&r this Act sbH be laic& as soon as m y  %.E after 
it is mde, hfme the State Leghlame.". 

3 1. The Reserve Bmk IB &m after s&s&oion (2j9 the foUowhg sub 
('?'-fa 8~ Public section h U  be added tat the en& meDy- 
m e m K p )  Acq 1948 
(62 of 1948) "(3) Bvwy Elk RRlkld~ by &e  COX^^ 

under this Act shall be laid, as s ~ o n  as may be after 
it is made, before each House of Padiament, while 
it i s  in session, for a total period of tbiriy days which 
may be comprised in one session or in two or more 
successive sessions, and if, before the expiry of the 
session immediately following the session or the 
successive sessioes aforesaid, both Houses agree in 
making any modification in the rule or both Mouses 
agree that the mb should not be &de9 the rule shall 
thtreafier have effect only in such modified foma or 



No. 
PP 

"(3) Every mI.e ~x~ade by the Central 
G~vecmeat d e r  &is Act %baa3 be laid, as soon. 
as maybe &a it L wd@> bfore each Ro~tse sf 
13@x1&1~~t, while it is ia gcs&.mPl, for w to&% pelid 
of &k&$i &YS WE& lXt,%y b&? C O I K ~ J T ~ S $ ~  h On$ 
sesioa or h two or amre ~ ~ c c e s s i v ~  sessio~stt, and 
kf9 bd$a~ t2  &&? ~ X P W  of s~%E&XO 

foUovsia%g a$: sasskm or the successive sessioma: 
~afo~esaid, both Homes agree in making say 
~a&iB"rc~on in the rule @a. h t b  Houses D~SB;R &at 
the wsle should nor Be; amaAFe, t%e rule shall 
&enatler have effect in s~beei2 ~~mii$5ed fctm-i 
orbe O ~ M  effect, as %he ~ 8 s ~  imy be; SO, howcve~ 
&at m y  such mQdi6~a.tion or a-mui:~~ent shdl be 
withorat prejudice to &a :raPidiiy of anflhi~g 
previously done under t hy  rt.iEa,"'. 

33. The Road 'B;r~xl!q~a:f (a) h ~ectian 45% i11 s~&-%xticoi ( d l ,  for :'a~or&+ 
Gapozations Act, 1950 "the State: G~vemmeat", 1'4~2 words ":B3p3 Sraea 
(64 sf 8950) Gwje=c;xt 8nd by actti:Ae,~tio~x iu the OTEcia! 

<2i.,ze8?e9' sk.11 be sub~ti&u@e+ 

Eveiy 5-$2 ""458. Every mls sad every regalation snade 
regulation Po $(: under this: Ast sku be hi~l ,  86 SBOB a§ may be 
IaYd before State . 
KegislaWre. aftex i t  k mads, before the Sb?e B,egiahtie,". . 

34. The Jallianwak B a ~ h  kt sedion 9, after subsectio~ $5, the fol'aowing sub- 
National Merno~id A:& set% shE% be: bse&e4 wmeiy:--- 
195% (25 sf 1951) 

46g2~)  Erery mle a?~adz loy :%v CC,~.&,! Gavem 
zaeat w~kr :$Act shg' i  be kid, as sooa as ney be 

, &A 
&r it & made, before each Hw19e of Bdixment, 
wuk2 h kl SQFPS~QPB, f% a $0&1'@.8i,~kd 0f &w b y §  
wMch may be wmprised h O B ~  swsion OF in two or 

8WLy foEBowhg the session or 
aid, both Hdtises agree I 

i% the m1e or both Mouses I 

a g m  b t  &e d e  should xmt be made, the rule &all I --- - 
I 

1 
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$l?s2c~r&as Eiwe effttct only in aach modified form or 
be toe"a~ eEei,e, is, &me ca.;e: mzy be; so, however9 &at 

~ I ~ . J ? E E C B ~ ~ O ~ P % L  O'f ~ i a ~ ~ h ~ n t  S ~ P I  be with- 
oa2t p~"~jtkelik;.e b tbiiae validity a.f a ~ @ b g  $>reviausTy 
duriia under that mle.". 

35. '@a Visx~a-BLaati hc$ In section :%1,1Qer S U ~ S ~ C ' I ~ O Q  (31, the followkkg sub- 
195% (29 06 1951) sac6ozx% $lull be s@merte$ wbmcRy:-- 

""( Every $%Fate, @ddFYsa~ce or Reg8BBIa~on made 
ander this Act ~%haBi bc published in the 
$&3cial Qaettee 

36. The Evacuee Interest 
(Separation) Act, 1951 
(64 of 1951) 

(5 j  Every SWtttte9 O r h ~ a c e  or Regula~oa m d e  
~ader &ICE shall be laid, as soon as may be after 
it L made, before each Hame of PaSKlim~enf, while it 
is in session9 for a total period of&k@ days, which 
m y  he eo~~pxiaed im one sessioa or in two or more 
successive sa~siom, ad-if,  hf i re  the expiry of &e 

&ately fol%gtwiag the session or the 
s~ccessive sessions aforesaid, both Houses agree in 

any knodificatisen in the Statute, 
e or Re@a~on or both Homes agree that 

e or Replation should not be 
mde, the Q$Fihte, ~ r ~ ~ c a  or Regulation shall 
&erewfier have effect only in such mocWed form or 
?x of a~ eBec6 as the case m y  be; so, however, that 
my such aendfieation or m d m n t  shall be with- 
out prejudice to ,&e validity of mything pmvbusly 
dwe under h t  Situte, Ckdhmce or Regulation.". 

h section 23, sak subswhn (2), tb fallowing 
sth-sectim shdl be added at t.be end, namely:- 

by the Cmtd Oovement 
d 8 r  &is Act shall Be Lid, a soon ae m y  be after 

1 period of tftirty &ys which 

, =dl if, Lfore the spiry of the 
m i o n  h b t e l y  following t&e maim or the 
sucxxssive sessions aforesaid, both Hotlses agree in 

any modification h the ~ l e  or both Houses 
agree &at the rule s h l d  not be mde, $le rule shall 
thereafter have eEwt only in such modified form or 
be ofno effect, as the case m y  be, so, however, that 
my such modification or m u k t  shall be with- 
out prejudice to %he validity of anything previously 
done under that rule.". 

37. The Plantations Labour h' section 43, after subsection (3), the following 
Act, 1951 (69 of 1951) sub -saction shall be added at the end, namely:- - 
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"(4) Every mle made by the State Government 
under this Act shall be laid, as soon as may be after 
it is made, hefore the State Legislature.". 

38. The Salaries and Pn section 11, k r  sub-section (2), the following 
Allowances of Officers of sub-sections shall be substituted, namely:- 
Parliament Act, 1953 
(20 of 1953) "(2) Every rule made by the Central Govern- 

ment under this Act shall be published in the 
Official Gazette. 

(3) Every rule made by the Cgntral Government 
under this Act shall be-laid, as soon as may he 
after it is made, before each House of Parliament, 
while it is in session, for a total period of thirty 
days which may he comprised in one session or 
in two or more successive sessions, and if, before 
the expiry of the session immediately following 
the session or the successive sessions aforesaid, 
both Rouses agree in makipg any modification in 
the rule or both Houses agree that the rule should 
not be made, the rule shall thereafter have effect 
only in such modified fonn or be of no effect, as 
the case may be; so, however, that any such 
modification or annulment shall be without 
prejudice to the validity of anything previously 
done under that rule.". 

39. The Displaced Persons Section 12 shall be re-numbered as sub-section (I) 
(Claims) Supplementary thereof, and after sub-section (I) as so =-numbered, 
Act, 1954 (12 of 1954) the following sub-section shall be added at the end, 

namely:- 

" ( 2 )  Every rule made by the Central 
Government under this Act shall be laid, as soon 
as may be after it is made, before each House of 
Parliament; while it is in session, b r  e total period 
of thirty days which may be comprised in one 
session or in two or more successive sessions, and 
if, before the expiry of the session immediately 
following the session or the successive sessions 
aforesaid, both Houses agree in making any 
modification in the rule or both Houses agree that 
the rule should not be made, the rule shall 
thereafter have effect only in such modified form 
or be of 90 effect, as the case may be; so, however, 
that any such modification or annulment shall be 
without prejudice to the validity of anything 
previously done undkr that rule.". 

40. The Transfer of Evacuee In section 13, after sub-seotic , t!%e following 
Deposits Act, 1954 suh-section shall be actxed a. ::! namely:- 
(15 of 1954) 
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"(3) Every rule made by th,e Central 
Government under this Act shall be laid, as soon 
as may be after it is made, before each House of 
Parliament, while it is in session, for a total period 
of thirty days which may be comprised in one 
session or in two or more successive sessions, and 
if, before the expiry of the session immediately 
following the session or the successive sessions 
aforesaid, both Houses agree in making* any . modification in the rule or both Houses agree that 
the rule should not be made, the rule shall 
thereafter kave effect only in such modified form 
or be of no effect, as the case m y  be; so, however, 
that any such modification or amulment shall be 
without prejudice to the vhlidity of anything 
previously done under that rule.". 

4 1. The Delivery of Books Section 8 shall be re-numbered as sub-section (1) 
and Newspapen (Public thereof, and after sub-section (1) as so re-numbered, 
Libraries) Act, 1954 the following sub-section shall be added art the end, 
(27 of 1954) namely:- 

"(2) Every rule made by the: Central 
Govement  under this Act shall be hid, as soon 
as may be after it is made, before each House of 
Parliament, \rvhihile it is in session, for a total pel-isd 
s f  thirty days which may be' comprised in1 one 
session QK in WE) or more successive sessions, and 
if, before the expiry of tbe session imediately 
following the session or the successhe sessirxns 
aforesaid, both Houses agree in making any 
modification in the rub or bath Houses agree that 
the rule should not be made, the rule shall 
thereafter have eflect only in such modified %om 
or be of no ~Eect ,  as the case m y  be; so, however, 
that any such modification or annullneat shall be 
without prejudice to the validity pf anything 
previously done under that mle.". 

42. The Prize Competitions In section 20, after sub-section (a), the followkg 
Act, 1955 (42 of 1955) sub-section shall be added ai the end, nan1ely:- 

"(3) Evay mb made by the State Government 
under this Act shall be laid, as soon as m y  be after 
it is made, before the State Legislature.". 

. . 
43. The State Bank sf  In section 41, for sub-sectinn (3), the folllowiag 

Ryderabad Act, 1956 sub-section shall be substituted, namely:--- 
(79 of 1956) 

"(3) Every rule made by the Central Governant 
under this Act shall be laid, as soon as m y  be after 
it is made, before each Rouse of Pwbmmt, while it 
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is in session, for a total period of-thirty days which 
may be comprised in one session ot in two or more 
successive sessions, and if, before the expiry of the 
session inmediately following the session or the 
successive sessions aforesaid, both Houses agree in 
making any modification in the rule or both Houses 
agree that the rule should not be made, the rule shall 
thereafter have effect only in such dpodified form or 
be of no effect, as the case may be; so, however, that 
any such modification or annulment shall be with- 
out prejudice to the validity of anything previously 
done under that rule.". 

44. The Faridabad ' In section 36, for sub-section (3), the following 
Development Corporation sub-section shall be substituted, namely:- 
Act, 1956 (90 of 1956) 

"(3) Eveiy rule made by the Central Government 
under this Act shall be laid, as soon as may be after 
it is made, before each House of Parliament, while it 
is in session, for a total period of thirty days which 
may be comprised in one session or in two or more 
successive sessions, and if, before the expiry of the 
session immediately following the session or the 
successive sessions aforesaid, both Houses agree in. 
making any modification in the rule or both Houses 
agree that the rule should not be made, the rule shall 
thereafter have effect only in such modified form or 
be of no effect, as the case may be; so, however, that 
any such modification or annulment shall be with- 
out prejudice to the validity of anything previously 
done under that rule.". 

45. The Indian Medical In section 32, for sub-section (2), the following 
Council Act, 1956 sub-section shall be substituted, namely:- 
(102 of 1956) 

"(2) Every rule made by the Central Government 
under this Act shall be laid, as soon as may be after 
it is made, before each House of Parliament, while it 
is in session, for a total period of thirty days which 
may be comprised ,in one session or in two or more 
successive sessions, and if, before the expiry of the 
session immediately following the session or the 
successive sessions aforesaid, both Houses agree in 
making any modification in the rule or both Houses 
agree that the rule should not be made, the rule shall 
thereafter have effect only in such Wodified form or 
be of no effect, as the sase may be; so, however, that 
any such modification or annulment shall be with- 
out prejudice to the validity of anything previously 

' done under that rule.". 

46. The Coal Bearing Areas In section 27, for sub-section (3), the following 
(Acquisition and sub-section shall be substituted, namely:- 
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Devellogrnent) Act, 1957 
(20 of 1957) "(3) Every rule made by the Central Govem- 

ment under this Act shell be laid, as soon as may 
be after it is made, before each House of Parlia- 
ment, while it is in session, for a total period of 
thirty days which may be comprised in one 
session or in two or more successive sessions, and 

j f ,  before the expiry of the session imediately 
following the session or the successive sessions 
aforesaid, both Houses agree in making any modi- 
fication in the rule or both Houses agree that the 
rule should not be made, the rule shall thereafter 
have effect only in such modified form or be of 
no effect, as the case may be; so, however, that 
any such modification or annulment shall be with- 
out prejudice to the validity of'anything 
previously done under that rule.". 

47. The Ancient Monuments In section 38, for sub-section (4 ) ,  the following 
and Archaeological Sites sub-section shall. be substituted, namely:- 1 

and R 95gL I 

(24 of "(4) Every rule made by the Central Govem- I 

ment under this Act shall be laid, as soon as may I 

be after it is made, before eacli House of Parlia- 
ment, while it is in session, for a total period of 
thirty days which may be comprised in one ses- 
sion or in two or Inore successive sessions, and 
if, before the expiry of the session immediately 
following the session or the salccessive sessions 
.aforesaid, both I3ouses agree in making any ngodi- 
ficatiow in the mle or both Houses agree that the 
rule siaould not be made, the rule shall thereafter 
have effect only in such podifled form or be of I 
no effect, as the case may be; so, however, that 
any such modification or annulment shall be with- 
out prejudice to the validity of anything prewi.. 1 I 

t onsly done under that nule.". I 

48. Personal Injuries In section 24, for the marginal heading, the 
(Compensation h u r a c e )  following marginal Ileading shall be substituted, 
Act, 1963 (37 of 1963) ~mnely:- I 

"Every scheme anst nale to be ' laid before 
BacBimeant.". 

49. Jawahaxla1 Nebm Section 18 sltgalbal-be re-numbered as sub-section ( I )  
W~vrniQ Act, 1966 tbergx0yfs and after sub-section (4) iw so re-~~unrpbere$ 
(53 of 1966) the foBI10wirag sub-sections shall be inserted, namely:-- 

"(2) Every Statute, Ordha~ce M Regllatiori 
made under this Act 'sha11 be published in the 
OEcioB GzmOte. 

(3) Every Statute, O r d k c e  or Rephition. 
made under tB& Act sb11 be laid, as sew11 as my 
be after it is made, before: each House of 

' . - - ~ - L I y p L I Y P L I Y P  
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of thii-ty days which may be comprised in one 
session or in two or more successive sessions, and 
i t  before the expiry s f  tho session Inmediately 
following the session qr the successive sessions 
aforesaid, bath Houses agree in making any 
modification in the Statute, Ordinance or 
Regulation or both Houses agee that the Statute, 
Ordinance or Regulation should not be made, the 
Statute, Ordinance or Regulation shall thereafter 
have effect only in such modified foran or be af 
no effect, as the case may be; so, however, that 
any such rnodificaatlon or amulnaent shall be 
without prejudice to the validity of anything 
previously done under that Statute, Ordinance or 
Regulatloa.". 

50. The Insecticides Act, 1968 In section 37, after sub-section (Z), the following 
(46 of 1968) sub-section shall be inserted, namely:- 

"(3) Every wile made by the State Government 
under this Act shall be laid, as saaa as may be after I 
it is made, lstfo'oae the State Legis%attu=e.". 

I 

5 1. 'K!e Contact Labow In section 35, after sub-section (3, the following 
(Regulation and Abolition) sub-section shall be added at the' end, namely:--- 
Act, 1970 (39 of 19'70) 

"(8) E~rary nale made by the Stab Government 
under this Act shall be laid, as soon as may be after 
it is naadc, before dne State Eegislatuxe.". 

52. TBle Medical '~erminalio~m of  In saciioni 7, after sub-section (29, the fo\l(:cwing 
Pregnancy Act, 1971 sub-seetion shall be inserted, namely:--- 
(34 of 1971) 

" ' ( 2 4  Every regdadon made by elhe State Qov- 
ertlmenb under this Act shsll be laid, as so011 as may ' 

be after it is made, before the SIate'Legislatm-e.". 

53. %he Nortli-Eastern Hill Section 2'7 stla11 be re-naumbered a,: sub-sectiu~l (I) 
University Act, 1973 thereof, and after sub-sstcbiow ( 1 )  as so renumbered, 
(24 of 1973) the foIIow1Ehg ~ub-~ectiox~q shdl be b~as-ted namely:--- 

"(2) Eveny Statute, $r&nmce or Replalion eriade 
under this Pact shell 84e publisheti in the Bffieial 
Gazetie. 

(3) Every Statarte, Ordinance or Ragulation as.p;ade 
under this Act shall be laid, as soon as may be infler 
it is mde,  before eeach hIa~&se. of Parliament, while it * 

is in session, fm s total, period s f  tB1iK6y &ys which 
may be comprised in o w  session or in two esa more 
successive sessions, &an($ ifs before: the expirj of the 
session imnsedktely fol!owing the session or the stac- 
cessive sgesiop~s aforesaid, both Iiloitses agree in 
d 1 1 $  my mo&fication in the Shhte, Ordinance 
czlr Reguhtim or both Houses agree k t  tly .Statute, 

- 
. Orbaaca or Regulation sbuPd mt be made, the 

W--P_L__-I-~---P------------- 
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Statute, Ordinance or Regulation shall thereafter have 
effect onhy in such modified form or be of no effect, 
as the case may be; so, however, that any such modi- 
fication or aru~ulment shall be without prejudice to 
the validity of anything previously done under that 
Statute, Ordinance or Regulation.". 

54. The Un~versity of Section 27 shall be re-mimbered as sub-section (1) 
IIydcrabad Act, 1974 thereof, and after sub-section (1) as so re-numbered, 
(39 of 1974) the following sub-sections shall be inserted, namely:- 

''(2) Every Statute, Ordinance or Regulation made 
under this Act shall be published in the Official 
Gazette. 

(3) Every Stabte, Ordinance or Regulation made 
under this Act shall be laid, as soon as may be after 
it is made, before each House of Parliament, while it ";, 
1s in session, for a total period of thirty days which 
may be connpsised h ooIle session or in two or more 
successive.sessiox~, and if, befo~e the expiry of the 
session immediately following the session or the 
successive se:~'siow aforesaid, both Houses agree in 
making any modification in the Statute, Ordinance 
or Regulation or both Houses agree that the Statute, 
Ordinance or Regulation should not be made, the 
Statute, Ordinance or Regulation shall thereafter 
have effect only im such modified form or be of no 
efX'ect, as the case may be; so, however, that any such 
rcaodificatioxl or aimulrnent shall be without prejudice 
to the validity of anything previously clone under that 
Statute, Ordinance or Regulation.". 

-- ---- - 


